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JOINT COMMITTEE REPORT
IN THE MATTER OF

Original Application No.1126/2024
Titled as
Veer Singh Vs Union of India & Ors

1. Background:

The Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the
order dated 23.10.2024 in the matter Original Application No. 1126/2024 titled
as Veer Singh Vs Union of India & Ors and direct the Joint Committee to visit
the site and ascertain the truthfulness of the allegations made in the OA, the
extent of the violation, if any, by respondent nos. 11 to 14 or any other person

and suggest remedial measures.
Relevant para of the Hon’ble NGT order is as below: -

“......13. Having regard to the seriousness of the allegation, we also deem it
proper to constitute a Joint Committee comprising of representatives of the
Member Secretary, CPCB and RO MoEF&CC, Lucknow. RO MoEF&CC,
Lucknow will act as a coordinating agency in this two member joint committee.
The joint committee will visit the site and ascertain the truthfulness of the
allegations made in the OA, the extent of the violation, if any, by respondent
nos. 11 to 14 or any other person and suggest remedial measures and submit

the report before the Tribunal within eight weeks.

14. A copy of this order be forwarded to Members of the joint committee by

email for compliance.

15. List on 14.02. 2025.
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(A copy of the order of Hon’ble NGT dated 23.10.2024 is annexed

herewith at Annexure No. 1)

In compliance with the above said order, the following officials were nominated

from the concerned Department:
(i) Dr.R.B.Lal, Scientist F, MOEF&CC, RO, Lucknow
(i1) Sh. Runa Oraon, Scientist E, CPCB, RD, Lucknow
2. Meetings to comply the Hon’ble Tribunal Order

A Joint Committee meeting was conveyed on 5" December 2024 to discuss
the matter and the modalities of the Site Inspection. The Regional Officer, UP
Pollution Control Board, Jhansi and representative of District Mining Officer,
Jhansi were also participated. Subsequently, after the Site visit of the joint
committee dated 10.12.2024, a meeting was also conveyed on 03.01.2025 with
regard to finalization of draft report. Accordingly, the awaited
information/documents was again sought from the District Mining Department,
Jhansi vide letter dated 06.01.2025. In this context, District Mining Department,
Jhansi has submitted the requisite information vide letter dated 08.01.2025
(Copy of the Minute of Meeting dated 05.12.2024, 03.01.2025 and letter
dated 08.01.2025 of District Mining Department, Jhansi are annexed

herewith at Annexure No.2 (colly)
3. Inspection of Joint Committee:

Joint Committee has carried out the inspection of the site in question on
10.12.2024. During the visit, following officials were present along with the

committee members:
(i) Shri Imran Ali, Regional Officer, UP Pollution Control Board, Jhansi

(if) Shri Bhupendra Yadav, District Mining Officer, Jhansi
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(ii1) Shri Atul Dubey, Mining Inspector, Jhansi

4. Inspection of mining activity at Betwa River Basin Village Salemapur,
Tehsil- Moth, District- Jhansi, Uttar Pradesh

4.1

Observations of the Joint Committee:

During the visit of the day i.e. 10.12.2024, the mining was not in operation

and no mining machinery/equipment’s were found at site. Hence, the

findings/observation are based on the documents provided by the District

Mining Officer, and Regional Officer UPPCB and the records available with

Joint Committee through Original Application:

(i)

(i)

(iii)

(iv)

The mining department has granted a mining lease in favour of M/s
Subh Construction, Prop- Smt. Shashi Devi, W/o Shri Virendra Kumar,
Resident—House No. 168/19, Noniya Mohal, District- Banda of 10
Hectares in total area for sand/morrum mining from the River Betwa at
Gata No. 321 Ga, Village Salemapur, Tehsil- Moth, District- Jhansi.

Notice for e-tendering along with e-auction was issued by the District
Magistrate, Jhansi on 26.11.2019. (A copy of the e-auction notice
dated 26.11.2019 is annexed as Annexure No. 3)

Letter of Intent (Lol) was issued by the District Administration to the
Project Proponent (PP) on 28.01.2020. The Lol was issued for 10hectare
mine lease area (Quantity-50000m? per year) for 5 years. (A copy of
Lol dated 28.01.2020 is annexed as Annexure No. 4)

Environmental Clearance (EC) has been granted to M/s Subh
Construction [Prop. Smt. Shashi Devi, W/o Shri Virendra Kumar,
Resident—House No. 168/19, Noniya Mohal, District- Banda for sand

mining by State Level Environment Impact Assessment
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(V)

(vi)

(vii)

(viii)

Authority(SEIAA), Uttar Pradesh on 06.01.2021. (A copy of EC dated
06.01.2021 is annexed as Annexure No. 5)

The above-mentioned mining lease has been granted by District
Magistrate, Jhansi (Mining Department) on 07.01.2021 for the period of
Five (05) Years. As per the information provided by the District Mining
Department, Jhansi, the PP (Project Proponent) has obtained valid
transport permit of sand/morrum firstly on 20.01.2021 and lastly on
31.03.2024.

The PP has obtained consolidated Consent to Operate (CTO) and
authorization (CCA) under the Water (Prevention & Control of
Pollution) Act,1974 and the Air (Prevention & Control of Pollution)
Act, 1981 on 05.02.2024, which is valid from 05.02.2024 to 31.12.2028.
(Copy of CCA dated 05.02.2024 is annexed as Annexure No. 6). It
seems that mining operation was carried out by the project proponent
without obtaining CTO from UPPCB till 04.02.2024.

It is submitted that as per the records of mining department, Jhansi,
several complaints have been made against the Project Proponent
(referred as PP) regarding the violation of the conditions stipulated in

mining lease.

A notice dated 22.03.2023 was issued by Senior Mines Officer, Jhansi
regarding the deposition of penalty of amount Rs. 5,25,000/- imposed
upon the PP for the violation of Uttar Pradesh Minor Minerals
(Concession) Rules, 2021 which came in notice in an Unannounced
Inspection carried out by Revenue Department, Police Department &
Mining Department on 03.03.2023. (Copy of Letter dated 22.03.2023
is annexed as Annexure No. 7). The PP has submitted the penalty of
amount Rs. 5,25,000/- vide Challan dated 13.04.2023.




140

(ix)

(xi)

(xii)

The FIR was also lodged against the PP in various sections of Indian
Penal Code, 1980, Uttar Pradesh Minor Minerals (Concession) Rules,
2021 & Mines and Mineral (Regulation and Development) Act on
05.06.2023 by the Mining Department, Jhansi on the basis of
Unannounced Inspection carried out by Police Department & Mining
Department on 04.06.2023 due to certain complaints levelled against the
PP. (Copy of FIR dated 05.06.2023 is annexed as Annexure No. 8)

A notice dated 23.11.2023 was issued by Senior Mines Officer, Jhansi
regarding the deposition of penalty of amount Rs. 611600/- imposed
upon the PP for the violation of Uttar Pradesh Minor Minerals
(Concession) Rules, 2021 which came in notice in an Inspection carried
out by Mining Department on 21.11.2023. (Copy of Letter dated
23.11.2023 is annexed as Annexure No. 9). The PP has submitted the
penalty of amount Rs. 611600/- vide Challan dated 25.11.2023.

Director, Directorate of Geology & Mining, UP vide letter dated
13.02.2024 has requested DM, Jhansi to take appropriate action against
the PP on the illegal mining reported by the inspection report dated
11.01.2024 of the Joint Committee constituted by the Directorate of
Geology & Mining, UP. (Copy of Letter dated 13.02.2024 is annexed

as Annexure No. 10)

DM, Jhansi had issued a show cause notice dated 03.04.2024 against the
PP on repeated violation of the conditions stipulated in the lease and
same are also repeatedly reported in the various inspection carried out
by District Administration as well as the Joint Committee constituted by
the Directorate of Geology & Mining, UP. DM, Jhansi has also directed
PP to deposit the sum of amount Rs. 40,99,380/-imposed upon PP and
submit the clarification/explanation against the violation carried by PP

within 15 days. In case of failure from PP, the action shall be initiated
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(xiii)

(xiv)

(xv)

(xvi)

against the PP in light of the provision laid down in Rule-61(1) of the
Uttar Pradesh Minor Minerals (Concession) Rules, 2021. A subsequent
reminder was also issued by DM, Jhansi on 27.04.2024 (Copy of Notice
dated 03.04.2024& 27.04.2024 is annexed as Annexure No. 11 (colly)

In view of letter dated 13.02.2024 of Director, Directorate of Geology &
Mining, UP and notice dated 03.04.2024 of DM, Jhansi,
ADM(Judicial), Jhansi vide letter dated 23.07.2024 has revoked the
mining lease of PP and also blacklisted the PP for the period 2 years.
(Copy of Letter dated 23.07.2024 is annexed as Annexure No. 12)

A final notice dated13.08.2024 was issued by ADM (Judicial), Jhansi
regarding the deposition of penalty of Rs 1,66,71,452/- imposed upon
the PP for the violation of Uttar Pradesh Minor Minerals (Concession)
Rules, 2021.The District Mining Department, Jhansi vide letter dated
08.01.2025(Annexure-2), inter-alia, informed that the levelled penalty
was not submitted by PP and recovery of penalty through revenue is
under process. (Copy of Letter dated 13.08.2024 is annexed as

Annexure No. 13).

During the visit, no pillar was found in the lease area. All mining lease

area was observed submerged in the river water.

The District Mining Department, Jhansi vide letter dated
08.01.2025(Annexure-2), inter-alia, informed that Mining Department
has no information regarding replenishment study to be carried out by

the PP and installation of weigh bridge.

(xvii) During the Site visit the representative of The District Mining

Department, Jhansi and Regional Office, UPPCB, Jhansi informed that
the PP has not carried out plantation of 400 trees as per the condition of
EC.
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(xviii)

The District  Mining Department, Jhansi vide letter dated
08.01.2025(Annexure-2), inter-alia, informed that the said mining lease
IS again auctioned on 24.07.2024 and Letter of Intent (LOI) was granted
on 24.08.2024 to the PSA Contractor LLP, Partner Sh. Pankaj Singh,
S/o-Sh. Kisan Pal Singh, Plot No. 618, Modern Apartment, Sector-15,
VTC Rohini, Dist.-North -West Delhi

5. Observations of the Joint Committee w.r.t. various issues raised in the
Hon’ble NGT order dated 23.10.2024:

(i) Para 1 of Hon’ble NGT Order: The applicant has alleged that EC was

granted to respondent no. 14 by SEIAA on 06.01.2021 for sand/morrum

mining in Betwa river basin.

In this context, it is humbly submitted that Environmental
Clearance (EC) has been granted to M/s Subh Construction [Prop. Smt.
Shashi Devi, W/o Shri Virendra Kumar, Resident—House No. 168/19,
Noniya Mohal, District- Banda] for sand mining by State Level
Environment Impact Assessment Authority (SEIAA), Uttar Pradesh on
06.01.2021.

(ii) Para 2 of Hon’ble NGT Order: The Applicant has alleged that private

respondents are using heavy machinery, including pokland excavators,
dozers, and sand gravel pumps, they are also violating the Sand Mining
Management Guidelines and TOR/EC and they have constructed a
bridge to obstruct the natural flow of Betwa River to facilitate the illegal

sand mining and are carrying out the illegal mining round the clock.

During the visit, there was no mining machinery and no mining
operation/activities were found on the site. District Mining Officer has
reported that the mining lease in the name of M/s Subh Construction has

been cancelled.




(iii)Para 3 of Hon’ble NGT Order: The Applicant has alleged that illegal

mining is being done beneath the permanent bridge across the river

affecting the strength of the bridge and necessary conditions of

installation of CCTV cameras, weighbridge is being flagrantly violated.

During the visit, there was no mining machinery/equipment’s were

found and the mining was not operationalat the site. District Mining

Officer has reported that the mining lease in the name of M/s Subh

Construction has been cancelled.

(iv)Para 4 of Hon’ble NGT Order: It is also the allegation of the applicant

that on account of falling in the pits created by private respondents due

to illegal mining in the river-bed, two villagers had drawn.

The District Mining Department,

Jhansi vide letter dated

08.01.2025(Annexure-2), inter-alia, informed that the incident took

place on occasion of Holi (09.03.2023) and two villagers were died due

to excess water depth in the river.

(v) Para 5 of Hon’ble NGT Order: The applicant has referred to

paragraph 3.1 of the OA wherein the following violations by

respondents/project proponents have been alleged:

Terms and Violations Observation of the Joint
Conditions Committee
TOR/EC/Lease Agre o )
ement during inspection
The lease for mining in | Whereas the [During visit, mining lease area was

the agreement was for
the depth of 2 meters

only.

Leaseholder has
been mining till the
depth of 40 feet and
even further Which
has created many
pits in the leased
area deeper than 40

submerged in river water. Hence,
depth of mining lease area could not
be measured.
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feet. In one such pit
two persons of the

village died Dby

drowning onhoU

evening dated-------
Lease was granted for | Whereas the |As per details provided by mining
mining up to 50,000 |leaseholder has [department, Jhansi, the project

m3 per year according
to the initial
agreement, TOR and
EC.

been mining 50,000
m3 every month
which can be seen
through the daily
vehicle  movement
report (Annexure A-
) of the Respondent
Proprietor  which
has the details of
overlodedtrucks

(FIR Annexure A-7)
exceeding the
number of
permissible vehicles

proponent has carried out mining in
violation of Uttar Pradesh Minor
Minerals (Concession) Rules, 2021.
Accordingly, District Mining
Department had imposed the penalty.

The leaseholder had
not sought permission
for any storage area
according to the Form
IA submitted by them
for clearance.

for  transportation
on daily basis.

Whereas the
leaseholder has
made an illegal
storage by the

highway where they
have been storing
sand/morrum
everyday  without
any permit, which is
very dangerous for
the environment
because the sand
dust keeps moving in
the air around the
village area which
has polluted the air
quality.

Mining was suspended by the District]
Mining Department. Hence, storage of|
sand/morrum was also not observed in
nearby area. During the visit no
sand/morrum mining was operational.
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No dredging and use
of mechanical mining
was permitted for the
mining. According to
the Form- 1A no
permission was sought
also for mechanical
machinery  for the
mining.

Whereas, the
Respondent has
been using heavy
machinery for

dredging the sand in
the leased area such
as poklald, sand
gravel machines.
Which is against the
conditions of TOR
and EC.

10
Since the Mining was suspended by
the District Mining Department.

Hence, use of heavy machinery for
dredging the sand in the leased area
such as poklald, sand gravel machines
was not observed.

As per the initial lease
agreement zero level
mining was permitted
in the leased area.

Whereas the
Leaseholder has
been violating that
condition by going
deeper in the
riverbed and mining
by dredging it.

During visit, mining area was
observed submerged in river water.
Hence, measurement of depth of
mining area could not possible.

As per the Conditions
of TOR only 8 hours of
mining was permitted
during the day. No
mining work was to be
done at night time.
Use of night lights was
also not permitted.

Whereas, the
Respondent

/Leaseholder has
violated the

conditions by mining
24*7, using lights at
night time.

During the visit the mining operation
was suspended by the District Mining
Department, However District Mining
Department of Jhansi may substantiate
the fact with regard to duration of
mining hours.

A maximum of 25

vehicles were
permitted  for the
transportation of the
sand/morrum in a
day, which also had to
be covered by

tarpaulin  to prevent
the sand dust from
flying around through
the drive-away route

Whereas the
Respondent /
Leaseholder

has been  violating
these terms by using
vehicles 2-3  times
more than  the

permissible number.

During the visit the mining operation
was suspended by the District Mining
Department, However District Mining
Department of Jhansi may substantiate
the fact with regard to number of
vehicles used during the mining
operation.
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As per the lease
agreement the total
area for mining in the
leased gata no. 321ga
of the riverbed along
the Betwa river was
only for 10 ha.

Whereas, the
leaseholder has
been mining in over
more than 50 ha of
the area.

During the visit the mining operation
was suspended by the District Mining
Department, However District Mining
Department of Jhansi reported in
several inspections regarding the
mining activity beyond the permitted
lease area.

As per the terms of the
TOR mining had to be
done 50 meters away
from the bridge.

Whereas the
leaseholder has
been mining just
below the bridge

which is damaging
the bridge and it can

During visit, mining area was
observed submerged in the river water.

collapse at any
time.
No parking permission | Whereas the [Mining was suspended by the mining

was sought in Form IA
as it was made clear
by the Respondent no.
11 in the form that
there will be
no storage unit so a

Leaseholder has
been using public
property as
storage/parking
area

for sand/morrum

department and no vehicles/machinery
was observed during the visit of the
day.

parking area would |violating the
not be needed. conditions of

the lease

agreement.
It was clear by the | Whereas the [Mining was suspended by the mining
conditions of TOR |Respondents 11-13 |department. During visit, mining area
issued by the | have been violating [was observed submerged in river
Respondent No. 3 that |the condition by |water.
there shall not be any | diverting the
diversion of the river | river flow. The
flow while mining in | respondents had

the leased area.

made sand dunes in
the riverbed and
diverted the river

flow  manipulating
the natural flow of
the river for their
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personal gains.

It was clear by the
conditions of TOR
and lease agreement
that no construction by
the leaseholder will be
done in the leased
areaat any point of
time.

Whereas the
Leaseholder has
made a pipa bridge
for the
transportation to get
further inside the
river in order to
mine

more sand/morrum
violating the terms
and conditions of
the TOR and lease
agreement.

Mining was suspended by the mining
department. During visit, no pipa
bridge has been observed.

The EC given for
mining to the
leaseholder by the
Respondent No. 2
clearly directs
the leaseholder for
plantation of 400
plants.

Whereas no
plantation has been
done on behalf of
the Leaseholder in
compliance of the
direction of the EC.

During the Site visit the representative
of the District Mining Department,
Jhansi and Regional Office, UPPCB,
Jhansi informed that the PP has not
carried out plantation of 400 trees as
per the condition of EC.

6. Recommendations:

Based upon the above observations and site inspection, the recommendations of

the Joint Committee are as below:

1. Mining Department should ensure recovery of penalty imposed on the

project proponent and ensure necessary action as per law against the PP

for violation of Uttar Pradesh Minor Minerals (Concession) Rules, 2021

and Sustainable Sand Mining Management Guidelines, 2016, as amended

in 2020.




—
N
(0]

13

. UPPCB should take necessary actions against the PP for mining activity
without obtaining CCA till 04.02.2024.

. District Mining Department should ensure the compliance of Sustainable
Sand Mining Management Guidelines, 2016, as amended in 2020 for

sustainable scientific mining.

. Regular surveillance and monitoring is required by District Mining
Department to prevent illegal mining and strict implementation of Uttar

Pradesh Minor Minerals (Concession) Rules, 2021.

. UPPCB shall undertake regular surveillance and monitoring of CCA,
issued under the provision of the Water Act, 1974 and the Air Act, 1981.

Rt «/

(Runa Oraon) (Dr. R.B. Lal)
Scientist E Scientist F
CPCB, RD, Lucknow MoEF&CC, RO, Lucknow
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Annexure- 1

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1126/2024
(I.A. No. 419/2024)
Veer Singh & Anr. Applicant(s)
Versus

UOI & Ors. Respondent(s)

Date of hearing: 23.10.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rovins Francis Verma & Mr. Amit Pandey, Advs. for Applicant

Respondent: Ms. Sthavi Asthana, Adv. for R - 3
Ms. Priyanka Swami & Ms. Simran Sehgal, Advs. for R - 4 to 10
Mr. Apoorv Kurup, Ms. Seema Pathnaha & Ms. Nidhi Mittal, Advs. for R -
11 to 14

ORDER

1. In this original application, applicant has alleged that EC was
granted to respondent no. 14 by SEIAA on 06.01.2021 for sand/morrum
mining in Betwa river basin in respect of khasra/gata no. 321 Ga Ta,
Village Salemapur, Tehsil-Moth, District Jhansi, UP but respondent no.
14-Smt. Shashi Devi, along with leaseholders, respondent no.11-M/s.
Shubh Construction, respondent no.12-Shri Virendra Kumar and
respondent no.13-Sanjeev Kumar is Indulging in illegal sand/morrum
mining since 2021 in violation of the EC conditions and in violation of the
norms.

2. Further allegations are that private respondents are using heavy
machinery, including pokland excavators, dozers, and sand gravel
pumps, they are also violating the Sand Mining Management Guidelines

and TOR/EC and they have constructed a bridge to obstruct the natural
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flow of Betwa River to facilitate the illegal sand mining and are carrying

out the illegal mining round the clock.

3. It is alleged that illegal mining is being done beneath the

permanent bridge across the river affecting the strength of the bridge and

necessary conditions of installation

being flagrantly violated.

of CCTV cameras, weighbridge are

4. It is also the allegation of the applicant that on account of falling in

the pits created by private respondents due to illegal mining in the river-

bed, two villagers had drawn.

5. Learned Counsel for the applicant during the course of the hearing

has referred to paragraph 3.1 of the

by respondents/project

proponents

OA wherein the following violations

have been alleged:

Terms and Conditions TOR/EC/Lease
Agreement

Violations

The lease for mining in the agreement was
for the depth of 2 meters only.

Whereas the Leaseholder has been mining
till the depth of 40 feet and even further
Which has created many pits in the leased
area deeper than 40 feet. In one such pit
two persons of the village died by drowning
on hoU evening dated-------

Lease was granted for mining up to 50,000
m3 per year according to the initial
agreement, TOR and EC.

Whereas the leaseholder has been mining
50,000 m3 every month which can be seen
through the daily vehicle movement report
(Annexure A-) of the Respondent Proprietor
which has the details of overloded trucks
(FIR Annexure A-7) exceeding the number of
permissible vehicles for transportation on
daily basis.

The leaseholder had not sought permission
for any storage area according to the Form-
IA submitted by them for clearance.

Whereas the leaseholder has made an
illegal storage by the highway where they
have been storing sand/morrum everyday
without any permit, which is very
dangerous for the environment because the
sand dust keeps moving in the air around
the village area which has polluted the air
quality.

No dredging and use of mechanical mining
was permitted for the mining. According to
the Form- IA no permission was sought also
for mechanical machinery for the mining.

Whereas, the Respondent has been using
heavy machinery for dredging the sand in
the leased area such as poklald, sand
gravel machines. Which is against the
conditions of TOR and EC.
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As per the initial lease agreement zero level
mining was permitted in the leased area.

Whereas the Leaseholder has been violating
that condition by going deeper in the
riverbed and mining by dredging it.

As per the Conditions of TOR only 8 hours
of mining was permitted during the day. No
mining work was to be done at night time.
Use of night lights was also not permitted.

Whereas, the Respondent /Leaseholder has
violated the conditions by mining 24%*7,
using lights at night time.

A maximum of 25 vehicles were permitted
for the transportation of the sand/morrum
in a day, which also had to be covered by
tarpaulin to prevent the sand dust from
flying around through the drive-away

route

Whereas the Respondent / Leaseholder has
been violating these terms by using vehicles
2-3 times more than the permissible
number.

As per the lease agreement the total area
for mining in the leased gata no. 321ga of
the riverbed along the Betwa river was only
for 10 ha.

Whereas, the leaseholder has been mining
in over more than 50 ha of the area.

As per the terms of the TOR mining had to
be done 50meters away from the bridge.

Whereas the leaseholder has been mining
just below the bridge which is damaging the
bridge and it can collapse at any time.

No parking permission was sought in Form-
IA as it was made clear by the Respondent
no. 11 in the form that there will be no
storage unit so a parking area would not be
needed.

Whereas the Leaseholder has been using
public property as storage/parking area for
sand/morrum violating the conditions of the
lease agreement.

It was clear by the conditions of TOR issued
by the Respondent No. 3 that there shall not
be any diversion of the river flow while
mining in the leased area.

Whereas the Respondents 11-13 have been
violating the condition by diverting the river
flow. The respondents had made sand
dunes in the riverbed and diverted the river
flow manipulating the natural flow of the
river for their personal gains.

It was clear by the conditions of TOR and
lease agreement that no construction by the
leaseholder will be done in the leased area
at any point of time.

Whereas the Leaseholder has made a pipa
bridge for the transportation to get further
inside the river in order to mine more
sand/morrum violating the terms and
conditions of the TOR and lease agreement.

The EC given for mining to the leaseholder
by the Respondent No. 2 clearly directs the
leaseholder for plantation of 400 plants.

Whereas no plantation has been done on
behalf of the Leaseholder in compliance of
the direction of the EC.

6. He has also submitted that

an FIR was lodged on 04.06.2021

against illegal transportation of mining minerals without Form M-11. He

has also referred to photographs

as annexure A-13 to show that

mechanised mining is done by the project proponent, and page no. 129 to

show that a bridge has been constructed across the river to carry out the

mining, and page no.130 to show instream mining. He also referred to the

newspaper report on page 136, mentioning the weakening of Betwa

Bridge. He has also submitted that though the complaints annexure A-11
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were made to the concerned authorities, but till now no action has been

taken.

7. OA raises substantial issue relating to compliance of the

provisions of scheduled enactments and guidelines relating to sand

mining.

8. Issue notice to the respondents for filing their response by way of
affidavit.

9. Mr. Apoorv Kurup, Advocate, accepts notice on behalf of

respondents nos.11 to 14 and seeks four weeks to file the reply.

10. Ms. Sthavi Asthana, Advocate accepts notice on behalf of
respondent no.3 and Ms. Priyanka Swami, Advocate accepts notice on

behalf of respondent no.4 to 10 and they seek four weeks time to file the

reply.

11. Let notice be issued to other respondents for filing their response

by way of affidavit at least one week before the next date of hearing.

12. Learned Counsel for the applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

13. Having regard to the seriousness of the allegation, we also deem it
proper to constitute a Joint Committee comprising of representatives of
the Member Secretary, CPCB and RO MoEF&CC, Lucknow. RO
MoEF&CC, Lucknow will act as a coordinating agency in this two-
member joint committee. The joint committee will visit the site and
ascertain the truthfulness of the allegations made in the OA, the extent of

the violation, if any, by respondent nos. 11 to 14 or any other person and
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suggest remedial measures and submit the report before the Tribunal

within eight weeks.

14. A copy of this order be forwarded to Members of the joint

committee by email for compliance.

15. List on 14.02.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

October 23, 2024

Original Application No.1126/2024
(I.A. No. 419/2024)

JG..
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Gy Govcrpmont of India
_ -HH - gafaveT, e v srerarey ufdudr warerer I VANE
.;Q)ﬁb Ministry of Environment, Forest & Climate Change "
it eelt=r TS :

Regional ()I'l'lcc.' Lucknow

WYY WA, v e, Ve gu, s, TIOTTH-226024
Kendriya Bhawan, 11" Floor, Sector 11, Allgan], Lucknow=226024, Phone No ¢ 0522-2326696
Emailt rocz,lko-mel@nie,In, rolmoclrolko@pgmail,com

File No: XXI/ENV/NGT/CC/170/2024 4oy, - Dated: 05.12.2024

Court matter/ Email

MINUTE OF MEETING DATED 05.12.2024 IN O.A. NO. 1126 OF 2024
TITLED AS VEER SINGH & ANR VS UOI & ORS BEFORE THE HON’BLE,
NGT, NEW DELHI-Regarding.

Date: 05.12.2024 Time. 1100HTrs

Background:

1. In this original application, applicant has alleged that EC was granted
to respondent no. 14 by SEIAA on 06.01.2021 for sand /morrum mining
in Betwa river basin in respect of khasra/gata no. 321 Ga Ta, Village
Salemapur, Tehsil-Moth, District Jhansi, UP but respondent no. 14-
Smt. Shashi Devi, along with leaseholders, respondent no.11-M /s.
Shubh Construction, respondent no.12-Shri Virendra Kumar and
respondent no.13-Sanjeev Kumar is Indulging in illegal sand /morrum
mining since 2021 in violation of the EC conditions and in violation of
the norms.

2. The Hon’blé Tribunal was pleased to pass the order dated 23.10.2024.
The relevant para read as:

“.....13. Having regard to the seriousness of the allegation, we also

......

deem it proper to constitute a Joint Committee comprising of
representatives of the Member Secretary, CPCB and RO MoEF&CC,
Lucknow. RO MoEF&CC, Lucknow will act as a coordinating agency
in this two-member joint committee. The joint committee will visit the
site and ascertain the truthfulness of the allegations made in the OA,
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the extent of the violation, if any, by respondent nos 5 :
e
ther person and suggest remedial measures and submit the repo
otne

] ithin eight weeks.
before the Tribunal wit 5
14. A copy of this order may be forwarded to Members of the joint
committee by email for compliance.
15. List on 14.02.2025....."

3. Follow-up Action:
In compliance to directions of Hon’ble NGT in above said matter, first

meeting of the committee was convened on 05.12.2024 in hybrid mode

under the chairmanship of Director/Scientist ’F’ to discuss the modalities
of site inspection and to obtained information from concerned officials of

Departments. The List of the participants is annexed as Annexure-A1

4. Records of discussion are as follows:
At the onset, chairman welcomed the committee members and explained

about directions of Hon’ble NGT in detail.

During the meeting dated 05.12.2024, it was unanimously decided that
certain information is needed to comply the Hon’ble Tribunal order which

are as follows:

I.  E-tender/Auction Notice
II.  Valid Letter of Intent (LOI)
. Copy of approved Mining Plan
IV.  Copy of Mining Lease
V.  Production/Excavated Details Since 2021 (Year wise)

VI.  Types of Machine approved for Mining
VII.  Replenishment Study
VIII.  District Survey Report
IX. " Copy of Inspection carried by District Mining Office/ Directorate
Mining

Page 2 of 5
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Show Cause/Directions Issued by District Mining Office /Directorate
Mining

Detailed Information/Documents with respect to issues raised by
applicant in O.A. at Para 3.1.

NOC of Central Ground Water Authority
Hydro-Geological Study Report

(Action required from District Mining Officer, Jhansi)

Copy of Consent to Establish (CTE)
Copy of Consent to Operate (CTO)

- Public Hearing Proceeding and Action Plan

Copy of Site Inspection, if any done, in reference of CTE & CTO

(Action required from RO, UPPCB, Jhansi)

The Joint committee has decided to visit the site in question on

10.12.2024. District Mining officer, Jhansi and Regional Officer,
UPPCB, Jhansi are requested to provide the above mentioned
information & other related information as perspective of the case and
also requested to assist the committee at the site inspection to enable

the Joint Committee to comply with the Hon’ble NGT Order.

The meeting ended with thanks to the Chair.

wﬁﬁ

. Lal)
Scientist ‘F’
Email Id: rocz.lko-mef@nic.in /rb.lal@nic.in

. The Regional Director, CPCB, Lucknow.

Email: kamalkumar.cpcb@nic.in rdlucknow.cpcb@gov.in
. The Regional Officer, UPPCB, Jhansi Email rojhansi@uppch.in
. The District Mining Officer, Jhansi jhansidemmo@gmail.com

rodgmjhansi@gmail.com
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(DF. R.B. Lal)
Scientist ‘F’

Email Id: rocz.lko-mefi@nic.in /rb.lal@nic.in
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ANNEXURE-A1

List of Participants

S.No. | Name of Official Designation
1. Dr. R.B.Lal Scientist 'F’
MoEF&CC, RO, Lucknow
2. Mr. Runa Oraon Scientist 'E’
CPCB, RD, Lucknow
4. Mr. Imran Ali Regional Officer, UPPCB
Jhansi
S. Mr. Atul Dubey

Mine Inspector, Jhansi

(¥ Scanned with OKEN Scanner
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EIEGESEL dEd
Government of India

gerig=oT, Wmmuﬁﬂﬁ#ma
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Regional Office, Lucknow

DI WA, TRl 9, YFexX T, e, dEHI$—226024
Kendriya Bhawan, 11" Floor, Sector H, Aliganj, Lucknow-226024, Phone No : 0522-2326696

Email : rocz.lko-mef@nic.in. goimoefrolko@gmail.com
File No: XXI/ENV/NGT/CC/170/2024/960 Dated: 06.01.2025
Court matter/ Email
03.01.2025

MINUTE OF MEETING DATED lllEE IN O.A. NO. 1126 OF 2024 TITLED
AS VEER SINGH & ANR VS UOI & ORS BEFORE THE HON’BLE, NGT, NEW
DELHI-Regarding.

Date: 03.01.2025 Time. 1130Hrs

In compliance to directions of Hon’ble NGT in above said matter, second
meeting of the committee was convened on 03.01.2025 in hybrid mode for the
finalization of the Joint Committee Report. The Joint Committee has conducted
the site inspection on 10.12.2024 and certain information has been sought from

the District Mining Department which are still awaited.

During the meeting, it was unanimously decided by the committee
members that the concerned department may again request to provide certain

information to comply the Hon’ble Tribunal order which are as follows:

L. Whether the penalties imposed upon project proponent on the account of
violation of Uttar Pradesh Minor Minerals (Concession) Rules, 2021 vide
notice dated 22.03.2023, 23.11.2023 & 13.08.2024 has been duly paid or
not, if yes related documents may be provided

II. Replenishment Study

II1. NOC of Central Ground Water Authority

V. Hydro-Geological Study Report

V. Date of start of mining and dated of closure of mining by Project Proponent
VL. Holi Incident Report where the people were died
VIL. During the Mining, where the Project Proponent stored the mined mineral,

location of weigh bridge & etc

Page 1 of 5
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VIII. Whether any fresh LOI has been issued on the same lease, if any details

may be provided

(Action required from District Mining Officer, Jhansi)

District Mining Department, Jhansi is requested to submit the above
information and also incorporate the comments in Annexure-1 if any, within 3

days i.e 08.01.2025 so as to enable the joint committee to comply with the

Hon’ble Tribunal Order.

(Dr. R.B. Lal)
Scientist ‘F’
Email Id: rocz.lko-mefl@nic.in/rb.lal@nic.in

. The Regional Director, CPCB, Lucknow.

Email: kamalkumar.cpcb@nic.in rdlucknow.cpcb@gov.in

. The Regional Officer, UPPCB, Jhansi Email rojhansi@uppcb.in

The District Mining Officer, Jhansi jhansidgmmo@gmail.com
rodgmijhansi@gmail.com

Copy for information:

1.

The Chief Secretary, Government of U.P., Lucknow. Email: csup@nic.in

2. The Member Secretary, CPCB, New Delhi. Email: mscb.cpcb@nic.in
3.
4. The District Magistrate, Jhansi, Email-dmjha@nic.in with a request to direct

The Member Secretary, UPPCB, Lucknow. Email: ms@uppcb.in

the concerned official to provide the requisite information to the Joint

Committee.

(Dr. R.B. Lal)
Scientist ‘F’
Email Id: rocz.lko-mef@nic.in/rb.lal@nic.in
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ANNEXURE-1

28

S.No

Terms and Conditions
TOR/EC/Lease Agreem
ent

Violations

Comment of
District Mining
Department

The lease for mining in the
agreement was for the
depth of 2 meters only.

Whereas the Leaseholder has been
mining till the depth of 40 feet and
even further Which has -created
many pits in the leased area deeper
than 40 feet. In one such pit two
persons of the village died by
drowning on hoU evening dated-----

Lease was granted for
mining up to 50,000 m3
per year according to the
initial  agreement, TOR
and EC.

Whereas the leaseholder has been
mining 50,000 m3 every month
which can be seen through the daily
vehicle movement report (Annexure
A-) of the Respondent Proprietor
which has the details of overloded
trucks (FIR Annexure A-7) exceeding
the number of permissible vehicles
for transportation on daily basis.

The leaseholder had not
sought permission for any
storage area according to
the Form IA submitted by
them for clearance.

Whereas the leaseholder has made
an illegal storage by the highway
where they have been storing
sand/morrum every day without
any permit, which is
very dangerous for the environment
because the sand dust keeps
moving in the air around the village
area which has polluted the

air quality.

Page 3 of 5



164

29

No dredging and use of
mechanical mining was
permitted for the mining.
According to the Form- IA
no permission was sought
also  for mechanical
machinery for the mining.

Whereas, the Respondent has been
using heavy machinery for dredging
the sand in the leased area such as
poklald, sand gravel machines.
Which is against the conditions of
TOR and EC.

As per the initial lease
agreement zero level
mining was permitted in
the leased area.

Whereas the Leaseholder has been
violating that condition by going
deeper in the riverbed and mining
by dredging it.

As per the Conditions of
TOR only 8 hours of
mining was permitted
during the day. No mining
work was to be done at
night time. Use of night
lights was also not
permitted.

Whereas, the Respondent
/Leaseholder has violated the
conditions by mining 24*7, using
lights at night time.

A maximum of 25 vehicles
were permitted for the
transportation  of  the
sand/morrum in a day,
which also had to be
covered by tarpaulin to
prevent the sand dust
from flying around
through the drive-
away route

Whereas the  Respondent /
Leaseholder has been violating
these terms by using vehicles 2-3
times more than the
permissible number.

As per the lease
agreement the total area
for mining in the leased
gata no. 32I1ga of the
riverbed along the Betwa
river was only for 10 ha.

Whereas, the leaseholder has been
mining in over more than 50 ha of
the area.
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As per the terms of the
TOR mining had to be
done 50meters away from
the bridge.

Whereas the leaseholder has been
mining just below the bridge which
is damaging the bridge and it can
collapse at any time.

10

No parking permission
was sought in Form IA as
it was made clear by the
Respondent no. 11 in the
form that there will be
no storage unit so a
parking area would not
be needed.

Whereas the Leaseholder has been
using public property as
storage/ parking area
for sand/morrum violating the
conditions of the lease agreement.

11

It was clear by the
conditions of TOR
issued by the Respondent
No. 3 that there shall
not be any diversion of the
river flow while mining in
the leased area.

Whereas the Respondents 11-13|.

have been violating the condition by
diverting the river flow. The
respondents had made sand dunes
in the riverbed and diverted the
river

flow manipulating the natural flow
of the river for their personal gains.

12

It was clear by the
conditions of TOR
and lease agreement that
no construction by
the leaseholder will be
done in the leased area at
any point of time.

Whereas the Leaseholder has
made a pipa bridge for the
transportation to get further inside
the river in order to mine

more sand/morrum violating the
terms and conditions of the TOR
and lease agreement.

13

The EC given for mining to
the leaseholder by the
Respondent No. 2 clearly
directs the leaseholder for
plantation of 400 plants.

Whereas no plantation has been
done on behalf of the Leaseholder
in compliance of the direction of
the EC.
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93 Annexure-5
. Registered
State Level Environment Impact Assessment Authority, Uttar Pradesh
: Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone ; 91-522-2300 541, Fax :91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.s¢iaaup.com
To,
Smt. Shashi Devl,
House No- 168/13, Noniya Mohal,
District- Banda, U.P-210001
Ref. No_é,ﬂ.l--."ﬂmfsﬁwwm-saﬂmzo Date: & & January, 2021

sub:  Environmental Clearance for Sand/Morrum Mining from River Betwa in Gata No.- 321 Ga at Village -
Salemapur, Tehsil-Math, District - Jhansi, U. P. (Leased Area : 10.0 ha), M/s Shubh Construction.
Dear Sir,

Please refer to your appli(alionﬁefltef dated 08-02-2020, 21-02-2020, 02-10-2020, 20-11-2020 & 21-12-2020
addressed to the Secretary, SEAC, Directorate of Envirenment, U.P., Lucknow on the subject as above. The State Level
Expert Appraisal Committee considered the matter in its meetings held on dated 23-11-2020 and SEIAA meeting 22-12-
2020.

A presentation was made by the project proponent along with their consultant M/s PARAMARSH (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made
informed the committee that:-

1. The environmental clearance is sought for Sand/Morrum Mining from River Betwa in Gata No.- 321 Ga at Village
Salemapur, Tehsil-Moth, District - Jhansi, U. P. {Leased Area ; 10.0 ha), M/s Shubh Construction,
2. The terms of reference In the matter were issued by SEIAA, U.P. vide letter no, 114/Parya/SEAC/S48G/2019

dated 08/06//2020.
3. The public hearing was organized on 18/09/2020. Final EIA report submitted by the project proponent on
02/10/2020.
4. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. : SIA/UP/MIN/50833/2020
2 File Na. allotted by SEIAA, UP 5915/5489
3. Name of Proponent $mt. Shashi Devi et
4 Full correspondence address of proponent | Shashi Devi W/o ShriVirendra Kumar
and mobile no. R/o-House. No. 168/19, NoniyaMohal,
District - Banda, Uttar Pradesh
Mobile no. -
E mail 10 - subhsand@gmail.com
o Name of Project Environmental clearance of proposed riverbed Sand/Morrum
Mining having lease area 10.0 ha (24.71 acre), along River Betwa
in Gata No.- 321 Ga, at Village -Salemapur, Tehsil-Math, District -
Jhansi, U, P. ol M/s Shubh Construction.
. | Project Location (Plot. Khsra/Gata No.) 321Ga S SR T NSRS
7. Name of River Betwa River S IS
3. | NemeofViljge | Village Salemapur, Tehsil-Moth, District -thansi, U.P.
9. Tehsil Moth
10. | District Jhansi R
11. | Name of Minor Mineral S-andfMonwn-
12. | Sanctioned Lease Area (in Ha.) 10.00 ha 3 =
13. | Max. & Min mRL within lease area Max ~ 150.30 mAL 3 oy
Min - 147.0 mRL
s = ZeromRL - 150.30mAL sy 5 AR S e gbonh
14. | Pillac Coordinates (Verified by DMO) | [ Gata No.- 321 Ga, at Village Salemapur, Tehsil-Moth, '
;"‘- igtrict - thansi, U. P. of M/s Shubh Construction.
/f Total lease area
g, Latitude Longitude
g E] 25" 48' D4.S7T°N 79" 04' 57.25"E
, - | / 157 48' 20.19°N 79°05' 0397 |
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Mwuimmmmlﬁ flllage -Salemap:
[Leased Area : 10.0 ha), M/s Shubh Construction,

194 59

C 25" 48' 22.36"N 79°05' 09.66"E |
D 25" 48' 03.13"N 79" 05' 02.41"E
Subme_rged area
Pillar Latitude Longitude
51 25" 48" 19.66"°N 79" 04'52 41°€
52 25 48'17.871"°N 719" 05'52.69°F
53 25748 17.92"N 79°05'54.71°¢
S4 25" 48" 19.82°N 797 05' 56.37°E
55 25 48’ 20.09°N 79" 04' 57.73"¢
56 25" 48' 21.45"N 797 05' 09.35"E
57 25" 48' 18.86"N 79° 05' 08.37°F
58 25" 48' 18.99"N 79°05'07.21"F
58 25" 48' 13.48"N 79°04' 05.40"E
510 25" 48' 08.38"N 75°05' 02.89"¢
511 257438'07.43"N 79° 05' 00.55"E
512 257 48' 04.16"N 79" 05' 58.8B"F
513 25" 48 14.41"N 79°04' 00.61"E
514 25°48' 14.37°N 79°05' 00.90"¢
515 25" 48' 11.83"N 79°05'01.44"E
516 257 48" 11.39*°N 797 05'02.53"F
517 25" 48' 16.86"N 79" 04'02.68"E
518 25° 48" 15.471°N 79" 05'01.40"F
15. | Total Gealogical Reserves 187260 m" -
16. | Total Mineable Reserve in LOI 50000 m fannum T
17. | Total Propased Production 250000 m” (5 years) Y i
18. | Proposed Production /year 50000 m'/annum e B
19. | Sanctioned Period of Mine lease 5 years :
20. | Production of mine/day 200 m /day
21. | Method of Mining : m s
22. | No. of working days 250 .
23. | Working haurs/day B =
24. | No. of worker 30
25. | No. of vehicles movement/day 25 .
26. | Type of Land i Govt./Nan Ferest Land (riverbed) =N
27. | Ultimate of Depth of Mining 1 20m
28. | Nearest metalled road from site 10 km
729, | Water Requirement PURPOSE __)
Drmlur_‘g -0.30 KLD
Suppression of dust - 10.30 KLD Ehe
Plantation - D40 KLD
Others {if any) -0.00 KLD
e cHORD
30, | Name of QCI Accredited Consultant with | PARAMARSH (Servicing Environment and Development)
Q€1 No and period of validity. NABET/EIA/1821 RA 0120
Valid till - 01/05/2021
31 Any litigation pending against the project No
or land in any court N e o e .
32. | Details of 500 m Cluster Certificate verified | Letter No — 1562/30MMC/ (2019-20) dated - 28/01/2020 {
SRR e oo b e e e}
33. | Details of Lease Areain approved DSR
— |
34 Project Cost _ e ‘
_35. | Proposed CER cost =2
%. | Proposed EMPcost it 5 |




River Betw 121 Ga at Vil il-Math, District - Jhansi, U. P.
{Leased Area : 10.0 ha), M/s Shubh truction,

37. | Length and breadth of Haul Road Length-0.90 km
Breadth ~ 6.00 m
Temporary culvert on haul road shall be made for transportation
38. | No. of Trees to be Planted 400
5. The mining would be restricted to unsaturated 1one only above the phreatic water table and will not intersect
the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zane
such as habitat of any wild fauna.
7. There is no litigation pending In any court regarding this project.
8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

-Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 23-11-2020 on the

above said project, the State Level Environment Impact Assessment Authority meetings held ’Oﬂ dated 22-12-2020 has
declded to grant the Environmental Clearance to the title project for collection of 50000 m"/annum is proposed lease
area 10 ha subject to effective Implementation of the folowing Genersal Conditions and specific conditions:

eneral ition:

1,

&
3

o >

10,
11
12.
13,

14,

15,

16.

17.

18.

This environmental clearance is subject to allotment of mining lease in favour of project proponent by District
Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any thange in mining area, khasra numbers, entailing capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearance as per the
provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority along-
with copy of the Environmental Clearance letter will be displayed on » hoarding/board at the site. A copy of site
plan will also be submitted to SEIAA within a period of 02 months.

‘Mining and loading shall be cone only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with, Water sprinklers and other dust control majors should be
applied 1o take-care of dust generated during mining operation, Sprinking of water on haul roads to control dust
will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before siart of mining operations. If this condition is
violated, the clearance shall be automatically deemed to tpave been cancelled.

Parking of vehicles should not be made on public places.

Na tree-felling will be done in the leased area, except only with the permission of Forest Department.

No wildlife habitat will be infringed.

it shall be ensured that excavation of minor mineral does not disturb or change the underlying soil characteristics
of the river bed /basin, where mining is carried out.

1t shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and flow
pattern of the river water significantly.

it shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its nesting. A
report on the same, vetted by the competent authority shall be submitted to the RO, PLB and SEIAA within 02
months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCE and SEIAA
within six months.

Hydro-geological study shall be carried out by a reputed erganization/institute within six menths and establish
that mining in the said area will not adversely affect the ground water regime. The report shall be submitted to
the RO, PCB and SEIAA within six months. In case adverse impact is ohserved /anticipated, mining shall not be
carried out.

Adequate prolection against dust and ether environmental pollution due to mining shall be made so that the
habitations (if any) close by the lease area are not adversely affected. The status of implementation of measures
taken shall be reported 10 the RO, UPPCB and SEIAA and this activity should be completed before the start of
sand mining.

Need-based assessment for the nearby willages shall be conducted to study economic measures which can heip i
n improving the quality of life of economically seaker e

tion of society. Income generating projects/tools such
as development of fodder farm, fruit bearing pethards; uunal training etc. can form a part of such program
me. The project proponent shall prmideg parate budgN¥dr community development activities and incoms
generaling programmes. g " 5

gahn Page 3 of B
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mmmmmm:nmmmnmm District - Jhamsl, U, P,
|Leased Area ; 10.0 ha), M/s Shubh Construction,

18.  Green cover development shall be carried out following CPCB guidelines induding selection of plant species and
in consultation with the local DFO/Horticulture Officer.

20.  Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be utilized for
green cover/tree plantation.

21.  Dispensary facilities for first-aid shall be provided at site.

22.  The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District Mining Officer
will report 1o SEIAA,

23.  The project proponent shall submit six monthly reports on the status of compliance of the stipulated

: environmental clearance conditions including results of monitored data [both in hard & soft coples) to the SEIAA,
the District Officer and the respective Regional Office of the State Pollution Cantrol Board by 1st June and 1st
December every year.

24. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/ Municipal
Corporation and Urban Local Body.

25.  Transportation of materials shall be done by covering the trucks / wractors with tarpaulin or other suitable
mechanism to avoid (ugitive emissions and spillage of mineral/dyst.

26.  Waste water, from temporary habitation campus be properly collected & treated before discharging Into water
bodies the treated effluent should conform to the standards prescribed by MOoEF/CPCB.

27.  Measures shall be taken for control of noise level to the limits prescribed by C.P.CB.

28.  Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be
carried-out by the project proponent regularly al his own expenses.

29.  Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shall be catried-out with geo textile matting or other suitable material.

30.  Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is higher is
to be earmarked for total lease period. Its budget is to be separately maintained. CER component shall be
prepared based on need of local habitant, Income Eenerating measures which can help in upliftment of poor
section of society, consistent with the traditional skills of the people shall be identified. The programme can
include activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

31.  Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall he submitted within 02
months from the date of issuance of Eavironment Clearance.

32.  The funds earmarked for environmental protection measures should be kept In separate account and should nat
be diverted for other purpose. Year wise expenditure should be reported to the Ministry of Environment and
Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB,

33.  Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA within 02
months.

34.  Envirenmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972 from the
competent autharity, if applicable to this project.

35.  The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the cbservations so
made, If turtle nesting is observed, necessary safeguard measures shall be taken in consultation with the State
Wildlife Department. For the purpose, awareness shall be created amongst the workers about the nesting sites
s0 that such sites, if any, are identified by the workers during operations of the mine for taking required
safeguard measures. In this regards the safety notified zone should be left so that the habitat/nesting area is
undisturbed. .

36.  The project proponent shall undertake adequate safeguard measures during extraction of river bed material and
ensure that due to this activity the hydro geological regime of the surrounding area shall not be affected.

37. The preject proponent shall obtain necessary prior permission of the competent Authorities for withdrawal of
requisite quantity of water (surface water and Eroundwater), required for the project.

38.  Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the State
Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river from the
vehicles used for Lransportation.

39.  Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the mineral shall
not be overloaded. . e,

40.  Provision shall be made for the housing of construction,

and facilities such as fuel for cooking, mobile toilets, §
J

Qthin the site with all necessary Infrastructure
king water, medical health care, créche
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41,

42.

43.

45.

46.

47.

etc, (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the living conditions of
construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also be provided
with adequate training and information on safety and health aspects. Occupational health surveillance program
of the workers should be undertaken pericdically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

A copy of the dlearance letter shall be sent by the proponent to concarned Panchayat, ZilaParishad/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The dearance letter shall aleo be put on the website of the Company by
the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental dearance conditions and shall also be sent to the
Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased area
either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen the
embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be given, which
would also indude measure for treatment of bite of poisonous reptilefinsect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ES! as per
rule.

_Specific Conditions:

1. Directions/suggestions given du{?g'_p!ﬂk' hearing and commitment made by the project proponent should be
strictly complied.

2. The project proponent shall obtain the forest dearance and permission of Central and State Government as
per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

3. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora fauna etc.

4. if the proposed project is situated in notified area of ground water extraction, where creation of new wells for

ground water exiraction is not allowed, requirement of fresh water shall be met from alternate water sources

other than ground water or legally valid source and permission from the competent authority shall be
obtained to use it.

Before plantation in a selected area the soll testing should be done and species to be chosen accordingly.

At the time of operation, project propanent will comply with all the guidelines issued by Government of

India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project,

election of plants een belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

. Pakkamotorable haul road to be maintained by the project proponent.

- Aseparate Environmental Management Cell with suitable qualified personnel shall be set-up under the control

of a Senior Executive, whao will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken

13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time,

14. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

15. One month monitoring report of the area for air quality, water quality, Noise level, Besides flora & fauna
shauld be examined twice 3 week and be submitted within 45 days for a record.

16. Provision for cylinder to workers should be made for cooking.

17. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable

norms and standard Mxed by the Goveérnment.
18, Provide suitable mask to the workers.

19. Approach road kaccha is to be made maotarable and tree saplings to be planted on bath sides of the road.

20. Indigenous plants should be planted accerding to CPCB guidelines and in consultation with local Divisionat
Forest Officer. ] ] ol Kl

21. The project proponent shall in 2 years conducy dersil

CY

HEveN

me tM duly authenticated by a QG-

22. Provision for two toilets and hand pumps she
23. Orinking water for workers would be providd
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E.C. for Sand/Morrum Mining fromRiver Betwa in Gata No~ 321 Ga at Village -Salemapuyr, Tehsil-Moth, District - thansl, U. P.
(Leased Area : 10.0 ha), M/s Shubh Construction, '

24,

25.

26.

27,

28.

29,

32

33

35.

37.

38,

41

42

43,

4z,

d5

. The mining work will be ¢

Mining should be done by Bar scalping methods axtraction (typically 0.3 -0.6 m or 1 - 2 ft) as per sustainable
sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shail be prepared by the praject proponent and the detalls
of the various heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017-1A.1ll dated 01/05/2018.

Health/Insurance card, Medical daim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate of
Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a way that no obstruction to the free
flow of water takes place. Suitable measure should be taken and details to be provided to concern
Department.

. Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National park/
Sanctuary prior permission of statuary committee of National board for wild life under the provision of Wildlife
(Protection} Act, 1972 shall be obtained before commencement of work.,

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional conditions
bated on the EIA shall be imposed. The lease holder shall mandatorily follow cluster conditions otherwise it
will amount to violation of E.C. conditions. If the certificate related to cluster provided by the competent
autharity is found false or incorrect then punitive actions as per law shall be Initiated against the authority
issuing the cluster certificate.

. The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board wild Life
{NBWL) even if the eco-sensitive zone is not earmarked.

. To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining

should be done as per sustainable sand mining management guidelines 2016,

Geo coordinates should be verified by Director, DGM/District Magistrate/Regicnal Mining Officer/NHAI and
should be submitted to SEIAA/SEAC, Secretariat as earliest.

in case it has been found that the E.C. obtained by providing incorrect Information, submitting that the
distance between the two adjoining mines is greater than 500ml. and area is less than 05ha, but factually the
distance is less than 500 mt and the mine is located in diuster of area equal or more than 05ha, the E.C issued

will stand revoked.
. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QQO-

NABET accredited consultant, and the District Mines Officer which shall form the basis for midterm review of
conditions of Environmental Cle;ranl:e.
ast and manual/semi mechanized {subject to order of Hon'ble NGT/Hon ble
Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved 3t any stage.

It shall be ensured thal there shall be no mining of any type within 03 m or 10% of the width which-ever is less,
shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank enly.

The project proponent shall undertake adequate safeguard measures during extraction of river bank material
and ensure that due to this activity the hydro-geological regime of the surrounding area shall not be affected.
The project proponent shall adhere to mining in conformity to plan submitted for the mine |lease conditions
and the Rules prescribed in this regard clearly showing the no work zone in the mine lease i.e. the distance
from the bank of river to be left un-workaed (Non mining area), distance from the bridges etc. It shall be
ensured that no mining shall be carried out during the monscon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the provision
thereof shall be strictly followed.

The project proponent will provide personal protective equiprent (PPE) as required, also provid adequate
training and information on safety and health aspects. Periadical medical examination of the workers engaged
in the project shall be carried out and records maintained. Fov'\hq&u.rpose. schedule of health examination of

e

the workers should be drawn and followed accordinéj__
«J s -
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E.C. for Sand/Morrum Mining fromRiver Betwa In Gata No. 3216Ga ztﬂmm_nfﬂlﬂm.m*u;&

46. The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone shall ke
monitored periodically. Further, quality of discharged water if any shall also be monitored [(TDS, DO, pH, Fecal
Coliform and Total Suspended Solids (T5S)),

52. Common road for transportation of mineral is 1o be maintained collectively. Total cost will be shared/worked

Out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for the

project work.

54. Solid waste materia| viz, gutkhapouchs, plastic bags, glasses etc_ to be Benerated during project activity will be
separately storage in bins and managed as per Salid Waste Management rules.

55. Green area/belt to he developed along haulage road in consultation of Gram Sabhaf?anchyat.

56. Natural/customary paths used by villagers should not be obstructed at any time by the activities proposed
under the project.

57, Digital processing of the entire iease area in the district using remote sensing technique should be done

53

Govt. of Uttar Pradesh, The record of such study to be maintained and report be submitted to Regional office
of MoEF, SEIAA, U.P. and UPPCB,

59. State Pollution Control Board shall display a copy of the clearance letter at the Reglonal office, District Industry

61 The MoEF/SEian O any other competeny authority may alter/modify the above conditions or stipulate any
62. Concealing factual data or submission of lalse/fabricated dats and fallure o comply with any of the sonditions

Environment [Pro!eclion} Act, 1986,
63. Any appeal 2gainst this environmental clearance shall Jje with the National Green Tribunal, if preferred, wilhin
a period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority Act, 1997

Any appeal against this EC shall lje with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green TribunalAcs. D10,

Control of Pollution) Act, 1974, the Air {Preventi
1986 and the Public Liability Insurance Act, 1
any other orders passed by the Hon'ble Courts o




The project proponent will have to submit approved plans and proposals incorporating the conditions

specified in the Environmental Clearance within 03 months of issuance of this clearance, The SEIAA/MOEF reserves the
right to revoke the environmental clearance, if conditions stipulated are not implemented to the <atisfaction of
SEIAA/MOEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.,

This is to request you to take further necessary action in matter as per provisions of Gazette Motification No.

$.0. 1533(€) dated 14/09/2006, as amended and send regular compliance reports to the authority as prescribed in the

aforesaid notification.

Member Secretary, SEIAA

Ref NQ..ooiooececvrereee. [ PATY3/SEIAA/5915-5489/2019 Dated: As above

) 15
2.

3,

g

jon and necessary action to:
The Principal Secretary, Environment, U.P. Govt,, Lucknow.
Adyisor, 1A Divisian, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Cethi.
Additional Director, Regional Office, Ministry of Environment & Forests, (Central Reglon), Kendriya
ghawan, 5th Floor, Sector-H, Aliganj, Lucknow.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.
District Magistrate, Jhansi, U.P,
Director, Department of Gealogy & Mining, U.P. Lucknow.
Copy for Web Master/Guard file.

(Ashish Thwari)
Member Secretary, SEIAA
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Annexure- 6
LA Uttar Pradesh Pollution Control Board
“-E%?’!:m Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com
201665/U PPCB:’Jhansi(UPPCBRO)!CTO!both!JHANSI!ZGM Date: 05/02/2024
To,
M/s
MS SHUBH CONSTRUCTION
Area 10.00 Ha, Gata No. 321Ga, Village Salemapur, Tehsil Moth, Application Id-
District Jhansi (U.P.) ,JHANSIL,210001 24580543

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS SHUBH CONSTRUCTION located at Area 10.00 Ha, Gata No. 321Ga,
Village Salemapur, Tehsil Moth, District Jhansi (U.P.) ,JHANSI,210001. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

. This CCA MS SHUBH CONSTRUCTION granted for the period from 05/02/2024 to 31/12/2028 and
valid for manufacturing of following products.

’g Product Quantity Unit
No
1 Sand/Morrum 50000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 kid Septic Tank soak pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ‘ Parameter Standard J

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.



Annexure- 6


202

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|§ No. | Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

’ Parameters

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate Water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Sand/Morru
L m
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- E

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day | Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. :

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production capacity Sand/Morrum- 50000 Cu meter/year by opencast and senui
mechanized mining in 10.0 Hectare Lease area at Gata No. 321 Ga, Village Salemapur, Tehsil Moth,
District Jhansi (U.P.)

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SETAA) vide letter No. 602/Parya/SEIAA/5915-5489/2020
dated 06.01.2021 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2028, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time,

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

. Digitally signed by
RaJ en d ra Rajendra Singh

. Date: 2024.02.09
Singh 05:47:46 +05'30

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Jhansi with direction to send the compliance report of CTO conditions on

QuAELeEly hass Rajendra Singh S iimsietation
Chief Environmental Officer (circle-2)
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(3retE W quT UTg FH IR, I0W0)

|
'l Government of Uttar Pradesh
!

Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

hallan Date:13/04/2023
Tax Period: ONETIME

(Challan No.: AKV230019730
1Assessment Year:2023-2024
|Name of the Bank:

Unique Id:

irDepositor Name:

hashi devi
!aa;_:ositor Address; anda
Head IDescription Serial No.[Amount (in Rs.)
085300102010000/& W RaTae Qe fprl IR W Yeb 1 525000.00
P otals of the above heads -- 525000.00

H A SUM OF Rs. 525000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
‘i TRANSACTION |-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositor Remarks->TgHTdl W%WW&F 3100 32171 & IHAT 10 000 0 IRAT k)
K REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPACQVZVA?2, Scroll Date:-15/04/2023 |

s v 2Pt oy

==

| THE BAN
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N.C.R.B (w.ﬁ?.'aﬁté’r) 1%

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
e gae RAIE
(4TRT 154 &7 Wik igar & dgd)

District (Fram): STET
IR No. (W.4.R. ¥.): 0088

S.No.
(%.49.)
!

2
3

6

il
rj@&hﬂ.
o il

Acts (rRYBrTA)
5T & @ 1860
#T & g 1860

p.S. (UTEA): IS Year (a@¥): 2023
Date and Time of FIR (T.H.R. I s

3T wAE): 05/06/2023 10:19 e

Sections (HRT(&'))

431
432

e vd @Ee (Rewwm 4
&1 Rfeane) sfRtaa

1957

@l g @A (derd

21

Far

w1 fafauEa) e

1957
FAY WS IuEfast
(IfER) AT,
2021

FAY Wl IS
(aRER) AT,
2021
3T UL IuEiASA
(URER) faaTae,
2021
FAL W FudEiAsT
(aRER) AT,
2021

3(1)

38

60(4)

72(1)
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N.C.R.B (waranancd) 74

9 grdetee HaR e 2
yaror sfaf@as, 1984
10w duR e
frarur fafaas, 1984

3. (8 Oceurrence of offence (3TORT &7 )

L pay (f&1): I3aR Date from (ﬁﬂiﬁ Q) Date To (f&sTTe
.-QE;'\W“ 04/06/2023 - a®): O4/06/2023
Time Period (WHY Time From (AT A): Time To (FHAA
arafay): 9l 7 18:15 &t a%): 18:15 &3
(b) [nformation received at P.S. (HTell Date (&) Time (TAA).
STET FuaAT e g8 05/06/2023 10:19 &t
(¢) General Diary Reference Entry No. (ufae Date‘and Time
(QSTATHET HEH): §): 019 (Reri 3R
HHY):
05/06/2023
10:19 sl

4. Fype of Information (F&=T T J&R): @

5. piace of Occurrence (SETFI):

1. (a) Direction and distance from P.S. (arer & {ﬁ' 3R Beat No. (dIT
feam): 9d, 05 fo. . H.):

(b) Address (T@T): 3TRTSHT TEA-32197 &F%el, 10 THS dea :um
HelHIYY, Jedrer A6

() In case, outside the limit of this Police Station, then Name of P.S. (?lﬁ'
ot wET & @Y § ar 9T & Ay
District (State) (FoFaT (TSA)):

6. Complainant / Informant (RIETaASaT / Feetrana):

(a)

S
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N.C.R.B (et E.3CAT) i

(b)
(c)

(e)
(f)

Name (@1#): AT St HAT qey @hel AR

Father's/Hushand's Name (Rramafar &1 AH):

Date/Year of Birth (578 fafdr / (d) Nationality (Tegyadn): N

ad): 1972

UID No. (Z3T$3 4.):

Passport No. @W W) |

Date of Issu(: (ﬁ FTa #Y Rew):  Place of Issue (=l FA & TYEA):

ID Details (Ration Card, Voter 1D Card, Passport, UID No., Driving z“t,
License, PAN) (Fgarel faawor (IRr 76 AdEET F1E T, TS

&, sEfiT andw, 3 E)

S.No.  p Type (¥ge I FT 1D Number (IFET &)
(&.4.)

ECURY
(h)  Qceupation (FHIHH):
(i)  Address (Id1):
.‘S.No: . Address Type (9T Address (9<T)
(FH) v
1 gd#Ee g ForelT @eleT e, SEISEAT WeRT, A
R G e T e, SRR SRR, SR
() Phone number (GTHTT ") Mobile (FYaTg #.): 91-99351 65666

frd




211

76
N.C.R.B (@ar.dl.3mafl)
7. Details of known / suspected / unknown accused with full particulars (FTd /
Ry | 3 sifdrgEe @ X Raer aid avie):
Accused More Than (3TFTd AT v @ AAF g ar @Ean): 0
S.No.  Name (aTr) Alias Relative's Present Address(@THT
(&F.9.) (3Y+TTH) Name (RedgR e
= &I AdATH)
| |‘¢r‘§"‘5 = g .
L - PN, qealt @1 A ;1. HOFO 168/19-,
e CaRTeT A g FAR AfAGT FAG b Y
WO A e T, d1aT, 3
Qfer Sy ORI, AR
3. Reasons for delay in reporting by the complainant / informant (Rrerasar /
goaeredr gany RaE 38 & gof S F FRO):
9. Particulars of properties of interest (Hafetre g &1 Ravon):
S.No. Propertty Category  Property Type Description Value(In
(#.9.) (@Fdfa } (WFafy & (Raxon) Rs/-) (AT
Ayoft) UH) % #A))

10. Total value of property (In Rs/-) (EFafer &1 wel HATA(T M):

L. Inquest Report / U.D. case No., if any (ﬂ !-T'-':ﬁ&’ﬂ RGie / I[\.?f.m '\‘T. gfe
&g {): '

5.No. yIDB Number (.2L.9&10T ¥.)
(%.9.)
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12.
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N.C.R.B (wer.€.3n<.41) ef

First Information contents (W3 el aLg):

et WA TF s dar 3 e do, Siede g | fawd S Ee

| Wﬁmﬁwﬁmﬁaﬂ,waﬁamgﬁ?m

el % AR G e 04.06.2023 F 6.15 PM graNS A
el (HGA77) Ta A gl Tew (HG515) ¥ @ry @iel 9adel gof aanl
e i & e e T T FAAIG & SR He- 3213 #
10.00 U3 & qt%:aér (i 16.01.2021 & 15.01.2026 TF) &r

mgmaymmmmmﬁmmmww
rardy OO 168/193#%%&%3%3@%%:#%‘@ Y
wﬁ@mmmﬁﬂmmmlﬁwamﬁw
aﬁa;mma:rwaqﬁamwasﬁa?awmmmmﬁ
Wf@m%mﬁﬁmmmﬂaﬁﬂqﬂm%ﬁaﬁ%ﬁﬁw
I | a@wﬁmaﬁmwwqommﬁm)ﬁwﬁrzom
¥ e 3(1),42(37),58,60(4),72(1) =0 @ va @heer (Rera v
faforaeTeT) 3@%@1957@%4a21ua‘mav§aﬁaraﬁrm
431 T 432 % WY WY EESIAE GEIR e fAarer e -1984
S o 2 @ 3 % 3T USRI ¥ | 3 R gAY ¥ R 3ok
mﬂwﬁmmﬂwawmﬁammmﬂ?ﬁwﬁrﬁrqﬁﬂaﬁm
W%ﬁmﬁs@ﬁﬁuﬁ/ﬁmﬁ%yﬁmﬁwwﬁmﬁﬂw
Wi Ha) & @ &g &Y | e 05/06/2023 SD FHAST HISAT
OS/G/ESWWM@%W,WWW,WI@W
710 9935165666 AT THETHA H0A0 9621519210, st urel gen A0A0
8400370906 SD er@e # &OHO 216 3Eel T SO e § T S
T #) e oG & oIeg eI 3ifhd H ARl § |

. Action taken: Since the above information reveais commission of offence(s)

u/s as mentioned at Item No. 2.
(ﬁmﬂm:ﬁmm@wmﬁﬁwm
&1 iRt A W. 2 H AW U F d8d 6.)

(1) Registered the case and took up the investigation (W&HIOT ot R I
aitr wer & e oy orn): /0 or (M)

5
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N.C.R.B (e d. 3T
(2) Directed (Name of LO.) (e 3TfHHT F1  Rank (78): ERIGEER]
ATH): MAHESH CHANDRA 3rav [Aedh
No. (®.): 912412221 to take up the Investigation (@ FT
g grE & aa & v fader far wam or (I)
(3) Refused investigation duc to (ST & 'f%l"l") or (¥ FWOT
gHIT T 4m)
(4)  Transferred to"li&:is.' (UTeT): District (F3rem): b
on point of jurisdiction (@ aAOFT & FROT FEAr ).
F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.
(Wﬁﬁ!@ﬂﬁﬁ?ﬁqﬁfﬁﬁﬁfﬁﬁ@éﬂ,#&ﬁg
T 3 T Hid s e H 4 o)
R.O.A.C. (3MT.3.C.HY)
Signature of Officer in charge,
Police Station (7T FHTH &
gedn)
Signature / Thumb impression Name (sIT#): SURENDRA
of the complainant / informant | PRATAP SINGH
(iRirear / iﬁﬂilliliili & Rank (9g): I (Inspector)

FEARTY /305 T o)

No. (€.): 152392288

15. pDate and time of dispateh to the court (AT # ooy 7 AT k' 0y
THHAA):

Attachment to item 7 of First Information Report (WI#H AT
AQYE & HE 7 HASAS):

FrEuw,
B ERY

sical features, deformities and other details of the

suspect/accused: (If known / seen )

6

78
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(@Rt / wrgEe i R Reivard, Rt iR
e Taqvor: (916 e / q@1 9140)
S. Sex  Date/ Build Heig Complexion Identification Mark(s)

No. (m) Year Of (m) ht (m) (q’ginz:[ ﬁa’)
(55 . Birth (cms)
) ) G
e / (@
a¥) )
il 3 4 5 6 | i |
1 : = [ 5. Iz
| =
qgd: ool
Deformities / Teeth Hair (IT61) Eye (3ﬁ=@f-) Habit.(s) Dress Habit
Peculiarities (&) (3EA)  (s) (Tg=ATan)
(Rt /
afrezanm)

v 8 9 10 11 12 B
Language/ N Place of (HT TUTA) Others (31Y)
Dialect '

(arrov/aell)
Burn Leucoder Mole Scar Tattoo (I
Mark Ia (;:FR:“') ('E“a')
(T gU (P g )
&1 he
Pemer) ) g
14 i5 16 17 18 §9 . . 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(uw & gt aof BT S I Rengasdt / gesnedr gfeey / 3idgsa &
G # FE TF I 3AQ HOF SRR ST )
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Praterd RTeTErsr =i |
(@frt argam)

UATd:—/ .57,/ 30THOTHO0 / 2023—24 fesie:_93/7) /2023
Aifed

I g FIgaR,

o el sl 4

gl sft R HAR
Frarfi—wo0-0—168 / 19 AT A,
BN SUG—HIgT |

SIYE—SITT o GEHIe—HIo Red TH—FoMIR & SRS WEI—32177 F 10,000 20 &5
WWH&WﬁWﬁﬁ/WW%HﬁHW@W@Hﬁ%%!W%
AR Fder & o8 § RAe 21112023 & @ e sl vd e @ E T s grT
WW%W&M%&TWI%&W%WWQAOOWW&%WW
ST 7T 7T | ;

ST D TR H I8 T T ¥ fp e <o gRr O o § sheeiRad oy
G BT AT (124.00 BFHIER) & HIET ¥ Yo o BT F WO 6,11,600.00 (Fore# faedr & wy

H W0 1860000 T WEAHW oy b HY ¥ WO 9300000 TG I B wY F w50 5,00,000.00
aftaferT 8) @t e=RIRT &1 ST b 7T |

31CT: ATIDI TAGGRT ﬁmw%ﬁsﬁﬁﬁvmfﬁoaﬁaﬂfﬁwmw
éwwﬁﬁa%a%aaw%i?}ﬂ,aoo.o%aﬁaﬁﬁaﬁaéﬁwﬁﬂm'gsa,mwaw
gIgHH SERT H O R TAT 39 By o 3T @) Refy #
3 g FRAMRIR W SR g mwmmmm;

Urez

g
Ui g a5 i % !

gfafef—  frfoaRaa oy gammet Ifie |
1. SrenfIer welew s e o1 wrex gaemet i
2. IR e (=nfie), sife |
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Yd ST ST
WS g e, s b Afee Y B oW 4 e Reie:
21112023 I @ AT & Wgwm Froemr go R aedlodls Rerd

TR # WAIford @ yee @7 snofeus Frderr fyar ar| Fider o
SR SuRfIRET wanferd @ uee ¥ frer o g -

81

POT0 | YSTTIRD &1 A4 4 Ul | walferd Ueel &1 faawor e & IRE o T
frafiaer '
1 |49 39 g RE 90 TEHICI—HIS, TTH—WOMIGR, | TR 124.00 E-H1eX @1
At ol d g 8 3710 H0—3217T FX T far S gen
AN R R &10—10.000 0 qTET T |
ﬁo#gi’%é'( 19 iR .
HIBTE, HEXT SHUG—raT |
TP RS B RAT WA | N -
2% Mjﬂ L
g % mﬁmm
TdeTep, G Fleras,
QST o, ST |

ST |
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PENDING TRANSACTION

. (mmwmwm, 3090)

Government of Uttar Pradesh

82

[Transaction No.: AKV230041377 Transaction Date:25/11/2023 B
IAssessment Year:2023-2024 Tax Period: ONETIME |
]&:-:me of the Bank: State Bank of India . I
Unique 1d: : If
!@positor Name: ' Subh Constrution —[
[Depositor Address: leram salemapur o
Head Description Serial No.| Amount (in Rs.)
085300102010000 Rerae e R 3R Foe o 1 611600.00
Totals ofithé above heads : 611600.00
(Depositor Remarks->Shashti Shulk) 1
| THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : NA Scroll Date:-NA
| Mote:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawaq, Lucknow
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